FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

WORLDS WINDOW EXIM PRIVATE LIMITED, OPERATING IN EXPORT AND
IMPORT AT NEW DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL, RELEVANT PARTICULARS
([ Name of the corporate debtor WORLDS WINDOW EXIM PRIVATE LIMITED
along with PAN & CIN/LLP | PAN No- AAACW6264D

No. CIN No- U51909DL2006PTC145082
2 Address of the registered 37A, Basement, C Block, Qutub Vihar, Phase-I, DC
office Goyla, South West Delhi, South West Delhi, Delhi,
India, 110071
3. URL of website N/A
4. | Details of place where N/A
majority of fixed assets are
located
. Installed capacity of main N/A

products/ services
6. Quantity and value of main NIL (CD is non-operational)
products/ services sold in last
financial year

7. Number of employees/ NIL
workmen
8. Further details including last Details will be provided by RP. It will be
available financial statements | available by sending email to RP at
(with schedules) of two years, | cirpworldswindowexim(@gmail.com

lists of creditors are available

at URL:

9, Eligibility for resolution Eligibility Criteria will be provided by RP. It
applicants under section will be available by sending email to RP at
25(2)(h) of the Code is cirpworldswindowexim(@gmail.com
available at URL: '

10. | Last date for receipt of 11.10.2025

expression of interest
11. | Date of issue of provisional list | 12.1022025
of prospective resolution

applicants _ |

12. | Last date for submission of 17.10.2025
L objections to provisional list

13. | Date of issue of final list of 17.10.2025

prospective resolution

applicants _ .
14. | Date of issue of information 17.102025 4

memorandum, evaluation PN

35 o
Fot o ) onpmtessé‘
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matrix and request for
resolution plans to prospective
resolution applicants

15. | Last date for submission of 16.11.2025
resolution plans L)
16. | Process email id to submit cirpwor]dswindowcxim@gmaﬂ.‘cOm 0

Expression of Interest

For Worlds Window Exim Private Limited

Manish Agarwal (Resolution Professional)

Reg NO- IBBI/IPA-002/IP-N00223/2017-18/10904
Reg Add. - 307, Prakash Deep building, Tolstoy Marg,
Connaught Place, New Delhi- 110001

Date: 26.09.2025

Place- New Delhi
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Ral- 1)  Tendernclice Mo, 46/2025-2026 daled 12.02.2025

i) Tender Mo, 03252216 due on 07,1 0.2025

01, In rederence o above tender, (1) The matenal Sepplied must have a
manufacturing month marking ro earlier than one month priar to the manth of
supply. For exampls, if supplied in March 2025, the manufacluring month
marking should be Fabruary 2025{or March2025)".

12] The resideal shelf life of V-Belt should be 08 months while baing insfaied in
coaches

Sllatber berms & condlions fremalin |;.|'||:I1?|:‘r§_:||3|:i.

I bz codrigendurm has Been puldeshed onwebsibs wWaw e ps goy, in 20702025

SERVING CUSTOMERS WITH A SMILE

PUBLIC NOTICE

NROTICE are haraby given thal the bedow mentioned Authorisad Person are no longer affiliated as
Authoeised Persen of Kioiak Sacurities Limited,

Authorised |  Trade | Evchange Registration Addross of Authorised
Person Mams Hama Aiiihoritsed Pecson Person
Nl heaglima NSE - APTZI1TTREA 248 R C.Vyas Magar,
Baidwa Baldwa BSE - APRIOGET 301 1BOT S Bihitwara-311 001
i X Plal Mo 73, Shyam Megar Gall Na 1,
Kamla Hamla NEE - APIZ31106751 5
Sanwal Sanwal  |BSE - APOTOBIa0TTaB1a0 | | 2 o Road Jochpur Nendanwan ,
Judhprr-J42008
Suresh Chancer| Sursh Clancr|NSE - Apostszapy _|* 49 Oresn Nogar, B Ganset)
Bharma shama . (BSE-APDI0ETION 127487 Jaiour-302004

Flease rate that abowe mendan Authossed Person (AP no longer gssocialed with us, Any persen
hemcefarth dealing wilh sbowe mentian AP should da o, 8t their own rske Kolak Sacuriias Lid. shail nof
bees liabde for gy such deafing. In case of sny quesies for the trensactions il date, frveston ars requesied
16 mnlam Kalkak Secunties Lid, willie 15 Savs from e date al fhis malilicalion, -'.:_'||'4|'|:;_| walach 1| shall b
deamad that thare exets noguanias egainst the abave mentiorad AP,
@.Hﬂtﬂk Kolak Securities Limiled. Registered Office: 27 BKC, © 27, G Biock, Bandra Kura
ot et Complex, Bandra (B), Murebal dO005T C: USIC0IMH 1954 PLC 134051, Telephane
Moo #23 43360000, Fax Neo +22 67132430, Website! wwwolalcom [ wsww kalsksecurities com.
Caormmespondence Address: Infirety IT Parlc Bldg. No 21, Cpp. Film Gy Raed, A K Vaidys Mang, Malad
(East), Mumiai 400087, Telephone Mo: 42856825, SEB| Rapistration Mo; INZOMR2001ET Membear of
NSE, BSE, MSE, MCX & NCOEX] , AMFI ARN 0184, PMS. INPIDODODZ58 and Research Analys!
INHIDO0O)5AE. NSOLICOSL: @ IN-DP529-2021. Comglance Oficar Detais: Mr. Miren Thakkar

Registerad and Corporate Office: YES BANK Housa, Ol Weslem Express Highway, Santacruz Easl, Mumbai -
400055 Indka. Website: v, yazbank.in

Emall: comminicationsflyesbank.in, CIN: LES1900MHZI03PLE 143249

Regional Office At: SthFloor, Max Tower, Sector 168, Noida, ULP- 201307

YES / BANK

Publication of Notice u/s 13 (2) of the SARFAESI Act

MNatice is heraby given that the under mentioned bormower5)Ce-Bomower|s Y guarantens)imargagons) who have defaulied in the repayment of
princigal and mberest of he facililies cbtained by them fram the Bank and whose faclibies accounds have been classified as Nan-Parfarming
Agzats (NPA) The notice was issued bo hem under Section 13(2) of the Securitization and Re-construction of Fnancial Assels and Enforcement
of Zecunty Interesi Act 2002 [SARFAES| Acth an thair last known sddressas, bul they have been relurned wm-sarved and a5 such they are hershy
informed by way of this public nobice.

Account| Type of Name of Borrowers, co-borrowars, Ols. As par 1042) HFPA Data
Mo, Loan Mortgagors Maotice Notice Dale
AFHDODT | Khushi | 1. Buresh Chander Sio Harish Chander Having Address AL Kulani Road, Near Hs, 2722 502 &3- S-Aug-2028
001734 | Home |Ramésels Ground, Dabar Colony, Panipal, Harvana, 132103, (Borrower) Also|  (Rupees Twendy-lwo 19-D8-2025
673 Loan | AL Shamshan Foad, Near Guddy Carpet, Desra) Colony, Panipat, Harvana lakch Tweanty-Twa
Facility | 132103, 2. Karata Devi Sio Suresh Chander Havirg Addrazs AL Kutani Read,.| Thousand Five Hundred
MWear Ramiesla Ground, Dabar Cobony, Panipal, Harvana, 132101 (Co-[ Twa and Minety-Threa
Barrower &'0r Morgegor) Also Al Shamshan Road, Wear Guddu Campel| Paisas Only) &8s an 18-
Desraj Colony, Fanipal. Harvana, 132103 08-2025

Details Of Secured Asset : Al Thal Piece And ParcelOf Tha Immavabaie Froperty Beanng Khewat Mo  TEFZE0 (1-98), TSI {5-16), 2002 (5-
16); Kite 3 Rakba 13 Kanal & Made ka 18/2412 Bhag Bhakdar Rakba 2 Mare (e, 60 5q, Yrds,, Waka Patli Makhdurmjadgan Crar Abad Dabar
Colony, Within Limits Of Nagar Migam, Tehsil And District Panipat, Haryana Cwned By Kalara Devi™. Bounded As: East; 30 Fest, Babu's Plot

Wesl 30 Feel, Sarila Plol Norily 18 Feat 2 Inches, Road. South: 18Feal 2 inches, SonuHouse

The above bormower|s Noo-Barrowen(s Fguaranton s 'martgagons| {whenever applicablz ) are hersby cabad upon lo make payment of outsianding
amount within 60 days from the date of pubbcation of this notice, failing which futhar steps wil be taken afer expiry of said 60 days wider sub-
saction (4] of Section 13 of SARFAES] Ack, Furthermoee, ihis is ta bring to vour attantion that under Section 13 (8) of the Act, in case i the dues
boqether with all costs, charges and expen sas incurmad by us are landared al any lime balore the date of publication of the nolice for public auchan
Sate then 3abe shall not be concuded and secured asset shall not be sold or fransfered by us, and no further step shall be taken by us for transfer

leafthatss d
el Dated: 26.09.2025, Places: DELHI Sdi- (Authorized Officer) YES BANK LMITED

UGITe SA2T<ial a<h punjab national bank

= m
h I ...the hame you can BANK upon!
{A O VERNMENT £F JNDNA UNOERTARRIG

CO SAM, Circle Office Bulandshahr E Mail: - CS8212@pnb.co.in Ph No: 9229756996

wiie &t wills

POSSESSION NOTICE [Rule 8(1) Read with Section 13(4)]
Whereas the undersigned being the Authorised Officer of the Punjab National Bank under the Securitisation and Reconstruction
of Financial Assets & Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under Section 13 read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued demand notice/s as mention below table calling upon the
respective borrower/s to repay the amount as mentioned in the table within 60 days from the date of notice(s)/ date of receipt of the
said notice(s).
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the properties described herein below in exercise of powers conferred on him under
sub-section (4) of Section 13 of Act read with Rule 8 of the Security Interest Enforcement) Rules, 2002.
The borrower’s /guarantor’s /mortgagor’s attention is invited to provisions of subsection (8) of section 13 of the Act in respect
of time available to redeem the secured assets. The borrower/s in particular and the public in general is hereby cautioned not to
deal with the properties and any dealing with the properties will be subject to the charge of Punjab National Bank for an amount
and other expenses until paymentin full.

DESCRIPTION OF IMMOVABLE PROPERTIES:

[Rule - 8(1)] POSSESSION NOTICE

YES BANK LTD

Registered Office: Yes Bank House, Westem Express Highway, Santaorz (E), Mumba
Branch Office : 15th Floor, World Trade Tower, Sec-6, Noida- 201301

400055

~/ YES BANK

Whereas, The undersigned being the Authorized Officer of YES BANK Limited under the Securitization & Reconstruction of Francis Assets
and Enforcement of Sacurity InteresLAct, 2002 (54 of 2002 and in exercisa of the powers conferred undersection 13012) read with Rule 3 of
the Secunty Interesi (Enforcement) Rubes 2002, issued 3 demand nodice menbionad below, calling upon the Bomawss in the below account to
repay the amount mentioned inthe notice and interest theraon, within 60 days fram the date of receiptol the said nobce,

The Borrower and Guaraniors having falled 1o repay the full amount, notics is hersby given 1o the Borrower, Guarantars and the public in
peneral thal the undersigned has taken possassion of the propedies described henein below in exarcise of powers-confermed on him undar
Section 134} of the saidAct read with Rule B ofthe said Rules on fhe date mentioned againsi each account

The Borrower and Guarantors in parficular and the publicin general is hereby cautionad not 1o deal with the said properly and any dealings
with the said properties will be subject fo the charge of YES BANK Limited for balance oulstanding amount as mentioned below end inferest
theraon,

The Bomower's attenbon |s inviled 1o provisions of sub-section (8) of Section 13 ofthe Actin respact of time available, to redeem the sacuned
a35812

Name of the NPA Account 13(2) Notice Date

Amount Outstanding

Call: 022 - 4255 8484, or Emall. ks. compliance @kotak.com

| SEWA GRIH RIN LIMITED
| Cosprorale otfice Addrass: Budlding Mo. 8, Tower C, Bth Floar, DLF

Sitara| Cyber City, Gurugram 122002
B SEAVA IR TR
RULE-8{1) POSSESSION NOTICE (For immovable Property)

‘Wharaas., The undersignad beng tha Authonzed officer of the SEWA GRIH RIN LIMITED under
the Gecuritizatian and Reconstruction of Fmancial Ass#ts and Enforcement of Securily Interest Ast
2002 and in exarcise af powers confarrad under section 13(2), issued a Damand Motica calling
upnn ke BrerowersCo-horrawan Guarantas 1 repay e amat manSanad in tha nalica and
fsthir wiberes] within B0 days Iromn the dale of recsiph ol the said notice. Tha Barrobers/To-
horraweanGuaiantar having failad 10 repay Me amound, nolice & hereby given 10 the Bormowers)
Go-barreeer’ Guaramor and the [aublc ingeneral thak e undersigned hids Taken possession of the
progerty descrined henein below In exescise of powers corderred oa hem |/ her unces Sectaon 13
(4} od the sabd Act read with Rule 801} of the sald Aules. The barrower in particutar and the public
o general Is hereby cautaoned not to deal with the property and any dealings with the property
will be subject o the charge of the SEWR GRIH RIN LIMITED for balow mentioned Outstarding
ameiirt plus imterest and mcidental espenses; costs tharaon, The bomower 5 afterhion s myited
to provesions of sub-zection (B} of section 13 of the Agl, in respect of fime availabla, to redaem
1he sequred assets.

Domsand

S|  Name & Add Of Borrower! Morgagar/ Outstandin, Ameunt - Dete
Ha. Guarantor/Lan (Rs.} Fnﬂmmlm
- Daie
1. |Loan Account Number : HICPOODODOS005441 | Rs. 3,51,943/- (Rupees | 30-12-2024

{1) Smi. Pulul Devi, Husband Shri Sanjay Saha, | Three Lakh Fifty One 53 e apas

|2) Shrl Sanfay Sahu, Father Shel Krishna Sahu l'hnua?d HITTF Humdred

orly Three)

Description 0 Secured Asset (Immavable Property): Khasra No. 44, Rasidenial Colomy Silver
City, Wiltage Lo Pargana Loni Tehsil District, Ghamabad Uar Pradash-201102, Baundaries: Easi
- Ohar Properly, Wast - Olhar Proparty, Narth - Olher Praparty, Soaith - 15 Feats Road, Morlgaged
Properly Plat Area 222.84 5q. L.

Place: Gheziahad, Diate: 25049 125

futhorised Officer, Se'ma Grih Rin Limifed

M's YFC Projects Private Limited ("Borrower™™Mortgagor™) and
the security providers, Mr. Davinder Yadav, Sio Mr. Jag Ram
Yadav & Mr. Rajinder Kumar Yadav, Slo Mr. Jag Ram Yadav,

Rs. 350,001,080.81 (Rupees Thiry-five
rore One Thousand Eighty and Eighby-
ang Paise Only) as on July 3rd, 2025,

July 8th, 2025
Date of Possession
| 24-Beplamber-25

Description of the morigaged property :  ALL thai pisce and parcel of Apariment Mo, 0607, on Gth Flocr, Block No. &, having super area
3309 5q. F1L (307,41 S0, Mirs.) and terrace area Nil Sq. FL, comprising of Drawing cum Dining Roem, Four Bedrooms with altached Todets
Kitchen, Store, Sarvant Room with Tolkat, Labby and Balconas in the sasd Group Housing, namaly, HARMONY, Sactor - 50, situated in the
ravenua estate of vilage Badshahpur, Tehsd and Destrict Gurgaon {Haryana).

Date: 25.09.2025 Place: Haryana FOR YES BANK LIMITED, Mr. Amit Sharma, AUTHORISED OFFICER

D S SHUBHAM HOUSING DEVELOPMENT FINANCE G0, LTD.

h bh Corporate Office : 425, Udyog Vihar Phase IV, Gurgaon-122015 (Haryana)
S |.| al'l'l Ph, : 0124-4212530/31/32, E-Mail; customercare@shubham.co websie ; www.shubham.co

time available, to redeem the secured assets. Details are as below:

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

Whereas the undersigned being the authorized officer of the Shubham Housing Development Finance
Company Limited (hereinafter called Shubham) under the Securitisation and Reconstruction of Financial
Aszssets and Enforcement of Security interest Act, 2002 and in exercise of powers conferred under Section
13{12) read with rule 3 of the Security Interest (Enforcement) Rules, Z002 issued demand notice calling
upon borrowers to repay the amount within 60 days from the date of receipt of the said notice.

The borrowers having falled to repay the amount, notice is hereby given to the borrowers and the public in general
that the undersigned has laken possession of the property described herainbelow in exercise of powers conferred
on him under Section 13(4) of the said Act read with rule 8 of the Securityinterest Enforcement) Rules, 2002,

The borrawers in particular and the public in general is hareby cautioned nol 1o deal with the properly and any
dealing with the proparty will be subjact lo the charge of Shubham Housing Developmeant Finance Company
Limited fer an amaunt datailed balow and inlerast theraan,

The borrower's attention is invited to provisions of sub section (B) of section 13 of the Act, in respect of

S |  Loan NaBomawer(s), Demand Dateo! | Secured Asssl Dae of

Ma, Co-Bormower Hatice Amaunt| Demand Molice] Affination

FORM NO. 5
DEBTS RECOVERY TRIBUNAL

600/1, University Road, Near Hanuman Setu Mandir, Lucknow
(Area of Jurisdiction: Part of Uttar Pradesh)

Summons for filing Reply & appearance through Publication
0.A. No. 557/2025 Date: 11.09.2025
Summons to defendant under Section 19(4) of the Recovery of Debts due to the
Banks and Financial Institutions Act, 1993 read with Rule 12 and 13 of the Debts
Recovery Tribunal Procedure, Rules, 1993

PUNJAB & SIND BANK

........ APPLICANT

AND

SHASHIDHAR REDDY NIMMA & OTHERS
To,
1. SHRISHASHIDHAR REDDY NIMMA, ADULT, S/O SH. RAGHAVAREDDY NIMMA

R/O-S 35, 3rd FLOOR PANDAV NAGAR NEW DELHI 110092.

2nd ADDRESS :- 1-23-400, 1st FLOOR BHOODEVI NAGAR VANKATAPURAM
ALWAL SECUNDERABAD HYDERABAD TELANGANA500015.

3rd ADDRESS :- UNIVERSAL SOFTWARE CORP, STELLAR IT PARK C 25, 2nd
FLOOR SECTOR 62NOIDA201301.
2. MR.VIKRAM SINGH RANA, ADULT, S/O-SHRIVEER SINGH

R/O:-H.NO, 01 SECTOR 13 VANSUNDHARA GHAZIABAD 201001.
3. M/SMANGLAYABUILDTECHPVTLTD.

H-97, 4th FLOOR SHRISAIHOUSE BLOCK-ASECTOR 63, NOIDA 201301
4. M/S SOLARIES INFRA PROJECTS PRIVATE LIMITED

REGISTERED OFFICE AT - 2366, CHUNA MANDI PAHARGANJ, NEW DELHI
110055

................. DEFENDANTS

..DEFENDANTS
In the above noted application, you are required to file reply / evidence in Paper Book form
in two sets along with documents and affidavits (if any) personally or through your duly
authorized agent or legal practitioner in this Tribunal, after serving copy of the same on the
applicant or his counsel/duly authorized agent after publication of the summons and
thereafter to appear before the Tribunal on 05.12.2025 at 10:30 A.M. failing which the
application shall be heard and decide in your absence.
: REGISTRAR,

1. DEBTS RECOVERY TRIBUNAL, LUCKNOW

1. | DDMYZ21 0000005052496, Rs. 14-07-2025 |Phet No. 23 out of Khasra no. 110 Amanal Encaive Village | 22-09-2025
DANISH SAIF, NASREEN | 975,654/ | Dasna Tehsil & Distt. Ghaziabad UMar Pradesh -201008,
| Area: 990 5g. Ft, Boundaries: East - 19 Fi Wide Road, West -

S. Name of the Branch Description of the property mortgaged Date of Demand Notice
No. Name of the Date of Possession Notice
Account / Borrower Amount Outstanding as on
/ Guarantor the date of demand Notice.
1. BO: CIVIL LINES One Residential House No. I-227 measuring area 162 sq.mtr. situated at 09.07.2025
Sh Sunil Kumar Singhal S/o | Yamunapuram, Bulandshahr, registered as under:- Original Sale deed 22.09.2025

Mr Ramesh Chandra Singhal |€xecuted by Representative of BDA Bulandshahr in favour of Mr.Sunil Rs. 58,52,082.97/-

& Radha Singhal W/o Sunil |Kumar Singhal S/O Mr.Rameshwar Dayal Singhal R/O 153 Hari Enclave (Rupees Fifty Eight Lakh Fifty
Two Thousand Eighty Two

Kumar Singhal Bulandshahr registered in the office of Sub-Registrar Bulandshahr in . .
Alc 006900NCO%006011, Book No.1, Jild No.3035 at Pages.271-288, Serial No.5572/5573 Dated ngoﬁ'ggt%és %Zg mﬁ?u?tﬁg,)
006900NC00006109 &  |16/12/2004. Boundaries as under : E-9 Meter Road, W-Plot no 1-218,| ~ interest and incidental
0069009900000511 N-Plotno 1-228, S-Plotno |-226 ***Property details as per title deed* expenses, costs

Date: 22.09.2025, Place: Bulandshahar Authorized Officer, Punjah National Bank

DEMAND NOTICE

CAPRI GLOBAL HOUSING FINANCE LIMITED

Registered & Corporate Office 502, Tower-A, Peninsuta Business Park, Senapati Bapat Marg, Lower Parel, Mumbal-£00013
Circle Office Address =98, Znd Floor, Pusa Road, New Dolhi = 110060

APRIGIOBAI

HOURIRE I ERE I TR

Under Saction 13(2) of the Sacuritisation And Reconstruction of Financial Assets And Enforcement Of Sacurity Interest
Ack, 2002 read with Rule 3 (1) of the Securnity Interest (Enforcement) Rules, 2002, The undersigned is the Authorised
Officer of Capn Global Housing Finance Limited . (CGHFL) under Secunfisation And Reconstruction Of Financial Assets
And Enforcement of Security InterestAct, 2002 (the said Act). In exercize of powers conferred under Section 13{12) of
the said Acl read with Rule 3 of the Security Interast (Enforcement) Rules, 2002, tha Authorised Officer has issuad
Demand Motices under section 13(2) of the said Act, calling upon the following Borrower(s) (the “said Borrawar(s)"), to
repay the amounis mentioned in the respective Bemand Motice(s) issusd fo them that are also given below. In
connection with abowve, Notice is hereby given, once again, to the said Borrower(s) to pay to CGHFL, within 60 days from
the publication of thizs Motice, the amounts indicated herain below, togetherwith further applicable interest from the
datals} mantioned balow Ul the date of payment and'or realization, payable under the loan agreement réad with other
documentswritings, if any, executed by the said Borrower(s), As security for due repayment ofthe loan, the fallowing
assets have been mortgaged o CGHFL by the said Bomowen(s) respectively

EEE—

'5.| Name of the Borrower Demand Notice Description of secured asset
N.| {s) Guarantor(s) Date and Amount (immovable property)
1. | lboan Account No. 10.09.2025 | All that Piece and Parcel of Land and Building, House Mo,

LNHEAA1000125886 (Old)
53000000511156 (New) (AGRA
Branch) Mr. Pawan Sharma

Rs. 19,44 415/- | 111/A-B9, Khasra Mo, 1292/89, admeasuring Area 100 3q.
{As on Yrds (i.e. B3.67 3q. Mirs.) Bhagwati Bagh, Mauza - Naraich
02-Sep-25) | Tehsil Etmadpur, Districl Agra, Uttar Pradesh - 282008,
(Borrower) Mrs. Roopyati (Co- Bounded As:- Easl House of Yadram Fojl, West Rasta 20 fi.
Borrower) Morh: Plot of Pawan, South: Rasta 20 ft.

if the said Bormowers shall fail to make payment o CEHFL as aforesaid, CGHFL shall proceed against the above
sacurad assafs under Saction 13(4) of the Act and the applicable Rules, entirely at the risks of the said Borrowers as to
ther casts-and consaquencas. The said Borrowers are prohibifed under the Act fram transfernng the aforesaid assels,
whather by way of sale, leaseor otharwise without tha prior written consent of CGHFL. Any parson who confravenas or
abets contravention of the provisions of the said Actor Rules made the reunder, shallbe liable for imprsonment andior
penalty as provided under the Act,

Place : Delhi Sdl- [Authorised Officer),

Date - 26/09/2025 For Capri Global Housing Finance Limited (CGHFL)

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point,
Mumbai-400 021. Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

APPENDIX- IV-A [See proviso to rule 8 (6)] | Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))

That pursuant to the approved resolution plan of the Reliance Home Finance Limited. (RHFL) by its Lenders in terms of RBI Circular
dated June 7, 2019 on Prudential Framework for Resolution of Stressed Assets, the order of Hon’ble Supreme Court of India dated
March 3, 2023 and the Special Resolution passed by the Shareholders on March 25, 2023, RHFL has entered into the agreement to
transfer its Business by way of a slump sale on a going concern basis, to Reliance Commercial Finance Limited (‘RCFL")and whereas
all the rights and liabilities pertaining to the loan account (s) of the Borrower has/have also been transferred to RCFL.

Sale of Immovable property mortgaged to Authum Investment & Infrastructure Limited (“AllL”) (Resulting Company pursuant the
demerger of lending business from Reliance Commercial Finance Limited (‘RCFL”) to AlIL vide NCLT order dated 10.05.2024), having
Registered Office at 707 Raheja Centre, Free Press Journal Marg, Nariman Point Mumbai 400021 (Maharashtra) and Branch
Office at:- Office No. 1216-1220, 12th Floor, Naurang House, Plot No. 21, Kasturba Gandhi Road, Connaught Place, New Delhi
- 110001 under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter
“Act”). Whereas the Authorized Officer (‘“AQ”) of Authum Investment & Infrastructure Limited had taken the possession of the following
property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same
on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS” for realization of Authum Investment & Infrastructure Limited dues, The Sale will
be done by the undersigned through e-auction platform provided at the website: www.bankeauctions.com.

Demand Notice Date And

Borrower(S)/Co-Borrower(S) Date of Physical Reserve Price /

| Plot o 26 27, Nerth - Fiot No. 222, Seuth - Others Froparty /Guarantor(S) Amount Possession Earnest Money Deposit

2 | 0GGN1T05000005005525, Rs. 14-07-2025 :Hhawat.' Khaia No- 16001 76, Mustat] Mo 25 Eilla 126-13 Waka | 22-08-2025 Loan A/C No. Date: 7 October 2021 & 27 December 2024 Rs.1170000/- (Rupees Eleven
Ravi Kumar, Remesh, | 419,468 | Mauja Mohmadpur Jharsa Teh, Distl. Gurgaon, Haryana - Rhahdel000065252 Rs. 20,77,827/-(Rupees Twenty |  Total Outstanding Of Rs. Lakh Seventy Thousand Only)
Rameali 1122004, Area: 621 Sq.Ft, Boundaries: East - House of Branch: Delhi Lakh Seventy-Seven Thousand | 3956448/- (Rupees Thrity Nine | Earnest Money Deposit (EMD):

| Sheesh Ham, West - Houza of Bhated, Marth - Road, South -
; House of Harnam

14-07-2025 :[Urr-1 ho-076, Ground - Flogr "Levidia Aangan” Greens Bamire | 22-08-2025
{Khera Hasargur Road, Village Deaghot, Tehsll Hodal Distt
| Palwal, Haryana 121005, Area: 630 5q Ft, Boundaries: East-
| Citer Unit , West - Facing of Flat, North - Ofher Uinit, South -
{ Qdher Linit

3 | 0GGNZ103000005036360, |  Rs,
MOHAN SINGH, AMIT, | 19,54,148/
VARSHA

1. Chatterpal Singh,

Eight Hundred Twenty-Seven

Lakh Fifty-Six Thousand Four

Rs.117000/- (Rupees One Lakh

2. Devender Chandra Only) Hundred Forty-Eight Only) Seventeen Thousand Only)
Prakash As On 06 October 2021 Bid Incremental Amount -
3. Neelam Chatterpal Singh Rs.25000/-

Description Of The Inmovable Property/ Secured Asset : All The Pieces And Parcel Of Property Bearing Flat No. Sf-1, Second
Floor, Mig, Front Side Rhs On Plot No. C-200, At SIf Ved Vihar, Parg And Tehsil Loni, Village Sadullahbad, District Gaziyabad, Utter
Pradesh-201101.

PLACE:- GURGAON,
DATE :- 25-09-2025

Authorized Officer,
SHUBHAM HOUSING DEVELOPMENT FINANCE COMPANY LTD.

Regd: Off:- ° Floor, Anirish Bhawan, 22 K.G. Marg, Naw Dalhi-118001. Ph.: 013-23357971, 23357172, 23705474, Wab.: wwne pnbhouting com
% | Branch Office ; Grourd Floor, Khasta no-242, DCE Bulldng, Delhl- Road. Moradabad ofiar Pradesh-244001

WOTICE UNDER SECTION 13 (2) OF CHARTER Il OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT 2002, READ WITH RULE 3(1) OF THE SECURITY INTEREST [ENFORCEMENT) RULES, 2002 AMEMDED AS OW DATE
We, the PNBE Housing Financa Ltd, (hereinafter referred to as "PNEHFL") had issued Demand notice U's 13{2) of Chapler 1l of the
Sacuritization & Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 (hereinafter referred toas the "Act”) By Our
Moradabad office Sliuated at Ground Floor, Khasra no-242, DCB Bullding, Delhi- Road, Moradabad uttar Pradesh-244001. The said Demand
Mofice was ssued fhrough ourfutharzed Cficer, b you &1 befow menfoned Barmowers!Co-Barmower'Guaranbors since your acoount has been dassified
&5 Non-Parfomming Assels as per tha Raserdsa Bank of Indial Naliona Housing Bank gudeines dug o nonpayment of Installments! infarest. The contanls
of the same & the defaults committed by you in the payment of nstalimends of pincipals, inferest, etc. The cutstanding amourt i3 menfioned below,
Fudher, with raasons, we balieva that vou are evading Bhe Sarvics of Damand Nolice and henca Bis Publicatian ol Demand Molice which is also required
Li's 13{2) ofthe said Act. You areheraby cafed upon to pay PNBHFL within a period of 6 Days of the date of publization of this demand notice the afonesaid
amaunt along withup-io-tdata inferest &nd chargas, eiling which FNBHFL will take necessany aclion under allor eny af fhe provisions of Sachion 1344 of the
said Act, against Al or any aneor more of the secumd assels including taking possession of the secured azsals of the bormpwers and guaranbors. Your Kind
gtlention is myited to provisons of sub-SBaction (8] of Seclion 13 of the of the Securzalion and Reconstnichion of Fmancial Assets and Enfarcement of
Sacurily Interesl Acl, 2002 whare under you can landanpay tha enlire amound of outstanding dues iogathar with all cosls, charges and expanses
inciemed by the PNB HFL ondy 1ill the date of publication of the notice for sale of the secured assels by public auction, by inviting quotations, tender
from pubéc or by privete realy, Plesse aiso nofe that if he enfire amount of owlstanding dues togetherwith the costs, charges and axpensesincurrad
bry the PNE HF L is not tendered before publication of notice for sale of the secured assels by public auction, by myiting quotations, tendar from public
or by private tresty, you may not be enditled o redeam the secured assei[s) theraafter, FURTHER you are prohibited U's 13(13) of the said Act

from transferring either by way ofszle, lease or in any otherway the aforesaid secured assats,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
WORLDS WINDOW EXIM PRIVATE LIMITED,
OPERATING IN EXPORT AMND IMPORT AT NEW DELHI
{Under sub-regulation (1) of regulation 364 of the Inschency and Bankrupicy Board of
Inedlia {Insoivency Resolution Process for Corporate Persons) Reguistions, 2016)

RELEVANT PARTICULARS

1. |Name of the corporsie debioralong | WORLDS WINDOW EXIM PRIVATE LIMITED
with FAN & CINGLLP No. PAMN No- AARCYWEZE4D
{CIN No- U51309DL2006PTC145082
178, Basemenl, C Block, Qutub Vimar, Phase -,
DC Goyla, South West Dethe, South Wes? Dalhi,
{ Dedhi, india, 110071

2. Address of the registared office

3. [URL of website [NA
4. |Delails of place where majorityof  |N/&
__|fixad assels ane kcaled |

9, |Instaled capaciy of main products’ | NA

SEMVICES
B, [Cuarntity and walua of main
products’ services sold in las!
___|Tinancial yaar .
7. |Number of emgployees! warkmen [NIL

B. [Further detals inciuding last Dtails will be provided by RP 11 will be
available financial statamants (with |avadable by sending amall to RP at
schaduses) of two vears, lists of cirpwordswindowadmgdamail. com
crediions are available at URL:

. |ERgibility for resolulion appacants
nder section 25(2)(h) of the Code
i-available al URL:

10, [Last daba for receipt of expression
of interast

11, |Date of issue of provisionad list of
prospeciive resaluion apphcants
12, |Last date for submission of
ohiections to provisional list

13, | Date of issue of final list of
praspeclive resalulion appscants
14, [Date of izsuwa of information
memorandum, evaleation matrix
gnd request for resolufion plans to
prospeciive resolution appicants
15, [Last date for submission of
resciution plans.

16, | Process amail i fo submit
Expression of Inferest

(NIL (CD Is non-operational)

| Eligibity Critena will be provided by RF. [t will
be avalable by sending email to RP al
cirpraordswindowedmi@armall com
[11.10:2025

[12.10.2025

117.10.2025

(17.10.2025

17.10.2025

16.11.2025

5ﬁirp'.f.'E-'!n:ls.wmu:lmm:-jrr@gmail.&:m

Sdi-

For Workds Window Exim Private Limited

Manish Agarwal {Resolution Professional)

Reg NO- IBBIIPA-002P-NOOZ23/2017-18110304
Reg Add, - 37, Prakash Deep busiding, Tolstay Marg.
Connawght Place, New Dalhi- 110001

Date; 26.09.2025
Place: New Delhi

Loan Recount _ Name of Borrower/Co-borrower [RameB] — Propertyfies)  [Dusefl] AmountOis |

NUmBSEIS} 15 omower: Mr.Ms. Mohd rshad, Erigan Gal No 6Ek Rzt Ki Masyd, s Morigaged as on date
HOWRMRLDY |Moredabad, Moradabed, Ulkar Pradash, India, 204001 { Gata Ma 32, Gata No 32, Village | 16th Re .05 EI-I_I]Ef.
| .5,05,824.02-

1223/1193975 Vilage Fandpur, Hamirpur Pargamna, Tehsl And Disincl, Moradabed, Sielsl | Fardpur, Haminour | 5

H_‘D‘_: h'l."-‘ﬂ?ldﬁtﬂﬂ "n"'lil'ﬁ.'h'ﬂﬂi UI‘ET PTG[E" EME'-”, Eﬂﬂmlm. Mr.”‘ﬂ MA pargarnna TE'r'EI'.l"-I'II.'.! I EI:IE';}L \ iﬁ:—lprTE HII:_E
Moradabad |Robeenairshad, Eidgah Gali Mo 6, Ek Rast Ki Masid, Moradabad, DHetrist: Moradabad: | ?r B Nine h*;"‘
Maradabad, Utiar Pragesh, India, 244001 | Gala No 32, Village Moradabad, e Tt
Faridpur, Hamirpur Pargamna, Tehsil And Destricd, Moradabed, Maoradabad Ubar F;l:lun!-nrj Twr.nl'
Moradabad, Moradabad, Utlar Pradesh, 244001, Pradesh, 244001 Paisa Cnly)
HOWRMRDY |Bosrower; Mri/Ms. Raj Kumari Jatav. Buddh Vihar Ling Par,| NA | Bhata No 1071, Khassa | 16th | Rs.16,25 957004
08231126363 (Malhola Ma|hola, Moradabad, Moradabad, Uttar Pradesh, Mo 740, Didawea, | Sep | (Rupees Sixesn
B.O. India 244001 /' R R Interprizes, Khushalpur Rosd, Moradabed, Maoradabad, | apa5 | Lakhs Twarly
Moradabad |Moradabad Utar Pradesh | ndia, 244001 | Khata Ko 171, Khagra Mo Moradabad, Five Thousand

Mine Hurdrad
Fifty Seven Only)

740, Didaura, Moradabad, Moradadad, Moradabed, Uttar Pradesh,
244001, Co-Borrower: Mr/Ms. Raj Kumar, Buddh Vihar Lins
Par,Majhola Majhola, Moradabad, Moradabad, Utiar
Pradesh, India, 244001 / Khata Mo 171, Khasra Ko 740, Didaura
Maradabad, Moradabad, Moradabad, Ultar Pradesh, 244001

Place : Moradabad, Uttar Pradesh | Date : 26.09.2025 S0i- AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED

Moradabad, Utar
Pragash, MA001,

DEMAND NOTICE

CAPRI GLOBAL CAPITAL LIMITED

Registered & Corporate Office :- 502, Tower-A, Peninsula Business Park, Senapati Bapat
Marg, Lower Parel,
Mumbai-400013, Circle Office :-9B, 2nd Floor, Pusa Road, New Delhi - 110060

A\PRIGLOBAI

Under Saction 13(2) of the Securitization And Reconstruction of Financial Assets And Enforcement Of Sacurity Interest
Act, 2002 read with Rule 3 (1) of the Security Interast (Enforcement) Rules. 2002, The undersigned is the Authorised
Officer of Capri Global Capifal Limited (CGCL) under Securifizalion And Reconstruction OF Financial Assets And
Enforcement of Security Inferest Act, 2002 ({the said Act). In exercize of powers conferred under Section 13{12) of the
said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Cfficer has issued Demand
Motices under section 13(2) of the said Act, calling upon the following Borrower(s) (the “said Borrower{s)), to repay the
amounts mentioned in the respeciive Demand Motice|s) issued o them that are also given below. In connection with
above, Molice is hereby given, once again, to the said Borrower{s} o pay to CGCL, within 60 days from the publication of
this Motice, the amounts indicated herein below, together with further applicable interest fromy the date{s) menticned
below il the date of payment andor realization, payable under the loan agreement read with other documentsiwritings,
if any, executed by the said Borowen(s). As security for due repayment of the loan, the following assets have been
mortgaged to CGCL by the said Borrower(s) respectvely.

5. |Mame of the Barrower Demand Motice
N.| (s} Guarantor(s) Uate_and Amount

Description of secured asset
{fmmcwn_h!e property)

1.[(Lean Account No. 12.00.2025 All that Piece and Parcel of the properly bearing Plot
LNMEFRDO00024531 (Old) Rs. 20,55.134/- |area measunng 2 Kanal and 4 Marla, out of Khawal |
80900005622369 (New) (DELHI (As on Khata Mo, 2597299, Mustalil No. 47, Killa No, 7/2, 81,
Branch) M/s Happy Wood Works 02-Sep-25) 13/2, 14 Situated at Village Gharoda, Tehsil -

(Borrower) Mrs. Shobha Devi, Mr.
Mukesh Kumar Alish Mukesh
Kumar Tyagi, (Co-Borrower)

Ballabhgarh and District Fardabad, Haryana - 121101,
BoundedAs: East: Other s Fropery, West: Road, Morth
- Property of Ram Singh, South ; Property of Raj Singh

If the sald Borrowers shall fall to make payment to CGCL as aforesaid, CGCL shall proceed against the above secured
assets under Section 13(4) of the Act and the applicable Rules, entirely at the nsks of the said Borrowers as to the costs
and consequences. The saud Borrowers are prohibited under the Act from transferring the aforesaid assets, whether by
way of sale, lease or octharwize without the prior written consent of CGCL. Any person whio confravenes or abets
contravention of the provisions of the said Actor Rulas mada the reunder, shall be Hable far imprisanmant andlor penalty
a5 provided under the Act
Place : Delhi

Date : 26/0%/2025

Sdi- (Authorised Officer)
For Capri Global Capital Limited (CGCL)

DATE OF INSPECTION OF PROPERTY: 09 EMD LAST DATE: ON OR BEFORE | Date & Time Of E-Auction: 16 October
October 2025 BETWEEN 10:00AM TO 11:00AM 14 October 2025 till 05:00PM 2025 Between 10:00 Am To 11:00am

| Mode Of Payment: - All Payment Shall Be Made By Demand Draft In Favor Of “Authum Investment & Infrastructure Limited”
Payable At Delhi Or Through Rtgs/Neft. The Accounts Details Are As Follows: A.) Name Of The Account: Authum Investment
Infrastructure Limited, B.) Name Of The Bank: Hdfc Bank Limited, C.) Account No: 99999917071983, D.) Ifsc Code: HDFC0001119

TERMS & CONDITIONS OF ONLINE E- AUCTION SALE:-

1. The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such the sale is
without any kind of warranties & indemnities.

2. Fordetails, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S
C1 India Pvt Ltd ,Plot No- 68, 3rd floor Sector 44 Gurgaon Haryana -122003 (Contact no. 7291981124,25,26 )Support
Email - Support@bankeauctions.com , Mr. Bhavik Pandya Mob. 8866682937. Email: Gujarat@c1india.com

3. For further details and queries, contact the Authorized Officer. Pankaj Jayant - Mobile. No. 9999748087

4. This publication is also 15 (Fifteen) days’ notice to the Borrower / Mortgagor / Guarantors of the above said loan
account pursuant to rule 8(6) of Security Interest (Enforcement) Rules 2002, about holding of auction sale on the
above-mentioned date / place.

PLEASE REFER THE WEBSITE FOR DETAILED TERMS AND CONDITIONS (Use Code 205308 and see the NIT
Document) (https://lwww.bankeauctions.com)

Place: Delhi /Date : 26.09.2025

SD/-,Authorized Officer

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point,
Mumbai-400 021. Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

APPENDIX- IV-A [See proviso to rule 8 (6)] | Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))

That pursuant to the approved resolution plan of the Reliance Home Finance Limited. (RHFL) by its Lenders in terms of RBI Circular
dated June 7, 2019 on Prudential Framework for Resolution of Stressed Assets, the order of Hon’ble Supreme Court of India dated
March 3, 2023 and the Special Resolution passed by the Shareholders on March 25, 2023, RHFL has entered into the agreement to
transfer its Business by way of a slump sale on a going concern basis, to Reliance Commercial Finance Limited (‘RCFL")and whereas
all the rights and liabilities pertaining to the loan account (s) of the Borrower has/have also been transferred to RCFL.

Sale of Immovable property mortgaged to Authum Investment & Infrastructure Limited (“AllL") (Resulting Company pursuant the
demerger of lending business from Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT order dated 10.05.2024), having
Corporate Office at 707 Raheja Centre, Free Press Journal Marg, Nariman Point Mumbai 400021 (Maharashtra) and Branch
Office at:- 7th Floor Synergy Tower A-13 /1 Block A Sector 62 Noida under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002(hereinafter “Act”). Whereas the Authorized Officer (*AO”) of Authum Investment
& Infrastructure Limited had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the
following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS” for realization
of Authum Investment & Infrastructure Limited dues, The Sale will be done by the undersigned through e-auction platform provided at
the website: www.bankeauctions.com.

| Borrower(S) / Co-Borrower(S) /Guarantor(S) :
1. SUNIL GUPTA, 2. NUTAN GUPTA, 3. SNR IMPEX PVT LTD, 4. M/S SGN PROPERTIES PVT LTD

LOAN A/C NO. : RLHLDEL000035172 BRANCH : DELHI Date of Physical Possession :
19 MAY 2018

Demand Notice Date and Amount : DATE: 28TH OCTOBER 2016 & RS. 1,96,84,655/-(RUPEES ONE CRORE NINETY-SIX
LAKH EIGHTY-FOUR THOUSAND SIX HUNDRED AND FIFTY-FIVE ONLY) AS ON 3 SEPTEMBER 2016

Description Of The Inmovable Property/ Secured Asset : All The Pieces And Parcel Of Property Bearing Entire Property No
Space No.- 1. Ug-5, 2. 2. Ug-09, 3. Anchor-1/A . Plot No. Ck-1 Angel Megha Mall, Kaushambi Ghaziabad-201010

TOTAL OUTSTANDING : Rs. 82836384/- (RUPEES EIGHT CRORE TWENTY-EIGHT LAKH THIRTY-SIX THOUSAND THREE
HUNDRED EIGHTY-FOUR ONLY)

'Reserve Price : 1. RS.4100000/- (RUPEES FORTY-ONE LAKH ONLY) 2. RS.4500000/- (RUPEES FORTY-FIVE LAKH ONLY)
3. RS.7300000/- (RUPEES SEVENTY-THREE LAKH ONLY)

EARNEST MONEY DEPOSIT (EMD): 1. Rs.410000/- 2. Rs.450000/- 3. Rs.730000/-
BIDDING INCREMENT AMOUNT : RS. 100000/- (RUPEES ONE LAKH ONLY)

DATE OF INSPECTION OF PROPERTY: 09 EMD Last Date: On Or Before, 14 DATE & TIME OF E-AUCTION: 16
October 2025 BETWEEN 12:00PM TO 01:00PM October 2025 Till 5:00pm October 2025 on 12:00PM to 01:00PM

Mode Of Payment: All Payment Shall Be Made By Demand Draft In Favor Of “Authum Investment & Infrastructure Limited” Payable
At Delhi Or Through Rtgs/Neft. The Accounts Details Are As Follows: A.) Name Of The Account: Authum Investment Infrastructure
Limited, B.) Name Of The Bank: Hdfc Bank Limited, C.) Account No: 99999917071983, D.) Ifsc Code: Hdfc0001119.

TERMS & CONDITIONS OF ONLINE E- AUCTION SALE:-

1. The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS". As such sale is
without any kind of warranties & indemnities.

2. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S C1
India Pvt Ltd ,Plot No- 68, 3rd floor Sector 44 Gurgaon Haryana -122003 (Contact no. 7291981124,25,26 )Support Email
- Support@bankeauctions.com , Mr. Bhavik Pandya Mob. 8866682937. Email: Gujarat@c1india.com

3. For further details and queries, contact the Authorized Officer Mr. Pankaj Jayant - Mobile. No. 9999748087

4. This publication is also 30 (Thirty) days’ notice to the Borrower / Mortgagor / Guarantors of the above said loan
account pursuant to rule 8(6) of Security Interest (Enforcement) Rules 2002, about holding of auction sale on the
above-mentioned date / place.
PLEASE REFER THE WEBSITE FOR DETAILED TERMS AND CONDITIONS (Use Code: 205349, 205351, & 205353 and
see the NIT Document) (https://www.bankeauctions.com)

Place: - Delhi / Date : 26.09.2025

SD/-,Authorized Officer

epaper.ﬁnant:iaiexpress.cnn" 7
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date: Not Applicable

ADDITIONAL INFORMATION FOR INVESTORS NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:

Details of proposed/undertaken pre-issue placements from the filing date: Our Company has not undertaken any Pre-IPO Placements.

Transactions of shares aggregating up to 1% or more of the paid-up equity share capital of the company by promoter(s) and promoter group (s) from the filing

Given below are the names of the signatories of the Memorandum of Association of the Company and the number of Equity Shares subscribed for by them at the
time of signing of the Memorandum of Association: 2,500 equity shares of face value of Rs. 10/- each were allotted to K Mohammed Haris, 2,500 equity shares
of face value of Rs. 10/- each were allotted to K Mohammed Althaf, 2,500 equity shares of face value of Rs. 10/- each were allotted to K Mohammad Arif, 2,500
equity shares of face value of Rs. 10/- each were allotted to K Mohammed Hasir, 6,250 equity shares of face value of Rs. 10/- each were allotted to Shahid Israr,

1. The Promoter Group Shareholders is Faiza Atheeq

You can scan QR code for accessing the website of the LM.

Details of the pre-issue shareholding of promoter(s), promoter group and additional top 10 Shareholders of the Company: 6,250 equity shares of face value of Rs. 10/- each were allotted to Sajid Syed Mohammed and 27,500 equity shares of face value of Rs. 10/- each were allotted
barticul Pre-Issue Shareholding to Bibi Hajira.
articulars
Number of Shares Percentage holding DISCLAIMER CLAUSE OF SEBI: Since the Issue is being made in terms of Chapter IX of the SEBI (ICDR) Regulation 2018, a copy of the Prospectus has been filed with
Promoters SEBI after filing of the Issue document with Registrar of Companies in terms of Regulation 246 of the SEBI ICDR Regulations, 2018 and Sec 26(4) of Companies Act
- 2013. However, SEBI shall not issue any observation on the Offer document. Hence there is no such specific disclaimer clause of SEBI. However, investors may refer
Kalandan Mohammed Haris 2,98,50,000 31.58% s . ” L
to the entire “Disclaimer Clause of SEBI” beginning on page 215 of the Prospectus.
Kalandan Mohammed Althaf 99,50,000 10.53% L. . . L . L P .
DISCLAIMER CLAUSE OF THE EXCHANGE (BSE Limited): It is to be distinctly understood that the permission given by BSE Limited (“BSE”) should not in any way be
H 0,
Kalandan Mohammad Arif 99,50,000 10.53% deemed or construed that the contents of the Prospectus or the price at which the equity shares are offered has been cleared, solicited or approved by BSE, nor
Abid Ali 3,97,25,000 42.02% does it certify the correctness, accuracy or completeness of any of the contents of the Prospectus. The investors are advised to refer to page 218 of the Prospectus
| Bibi Hajira 49,47,500 5.23% for the full text of the Disclaimer clause pertaining to BSE.
Mohammed Sahim Haris - - CREDIT RATING:
Total Promoters Shareholding (A) 9,44,22,500 99.88% This being an Issue of Equity Shares, credit rating is not required.
Promoter Group MONITORING AGENCY:
Faiza Atheeq 75,000 0.08% CARE Ratings Limited has been appointed as the Monitoring Agency as the issue size is more than Rs. 5,000 lakhs.
Total Promoters Group Shareholding (B) 75,000 0.08% TRACK RECORD:
Public The Lead Manager associated with the Issue has handled 26 SME public issues and Nil Main Board public issue during the current financial year and three financial
Mohammed Athahar 25,000 ; 0.03% years preceding the current Financial Year, out of which 8 SME public issues closed below the issue price on the listing date.
Shahbaz Husain 2,500 0.00%
. Type FY. 2025-26* FY 2024-25 FY 2023-24 FY 2022-23 Total |
Syed Sajid 10,000 0.01% 1
- : SME IPO 3 6 5 12 | 26 |
. . o {
l_TotaI Public Shareholding (C) 37500 . 0.03% Main Board IPO - i - i _ - |
| Total Promoters & Promoters Group (A+B+C) i 9,45,35,000 i 100.00% Total 3 6 5 ! 12 26 |
*Based on the issue price of X 12 and subject to finalization of the basis of allotment. Assuming the entire proposed issue is fully subscribed. Issue closed Below Issue Price on Listing Day N 1 _ 5 3 |
Notes: Issue closed above Issue Price on Listing Day 1 5 5 7 i 18 |

2. Includes all options that have been exercised until date of prospectus and any transfers of equity shares by existing shareholders after the date DEBENTURE TRUSTEE
of the pre-issue advertisement until the date of prospectus — Not Applicable

3. Based on the Issue price of X 12/- and subject to finalization of the basis of allotment

Also, this table assumes there is no transfer of shares by these shareholders between the date of the advertisement and allotment (if any such transfers occur prior
to the date of prospectus, it will be updated in the shareholding pattern in the prospectus).

BASIS FOR THE ISSUE PRICE

. . . . . ; Mrs. Jessica Juliana Mendonca

The “Basis for Issue Price” on Page no. 88 of the Prospectus has been updated with the above price. Please refer to the website of the LM i FiNRE0E] i ica T . ’

. . . . . . L Company Secretary & Compliance Officer
https://www.finshoregroup.com/downloads/ipo for the “Basis for Issue Price” updated with the above price. L

Anandlok Building, Block-A, 2™ Floor, Room No. 207, Address: Subramanian Building”, No. 1, Club House Karnataka, India, 575001
EVENT DETAILS ; Tel No: +91 95381 49978
227 A.J.C Bose Road, Kolkata-700020, West Bengal, India | Road, .

*Status as on 19.09.2025

This being the Offer of Equity Shares, the appointment of Trustees is not required.
IPO GRADING
Since the Issue is being made in terms of Section IX of the SEBI (ICDR) Regulations, 2018 there is no requirement of appointing an IPO Grading agency.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER

. " YT SHIPWAVES ONLINE LIMITED
| Registered & Corporate Office: 18-2-16/4(3), 3rd Floor, Mukka

FINSHORE MANAGEMENT SERVICES LIMITED CAMEO CORPORATE SERVICES LIMITED Corporate House 1st cross, Attavara, Dakshina Kannada, Mangalore,

Telephone: 033 — 2289 5101 / 4603 2561 Chennai - 600 002, India Email ID: secretarial @shipwaves.com
Bid Opening Date September 30,2025 | Initiation of Unblocking of Funds/refunds (T+2 Day) October 08, 2025 Email: info@finshoregroup.com Telephone: +91-44-40020700 / 28460390 Website: www.shipwaves.com

Contact Person:.Mr. S. Ramakrishna lyengar Email: ipo@cameoindia.com Investors may contact our Company Secretary and Compliance Officer and

N N - - Website: www.finshoregroup.com Contact Person: Ms. K. Sreepriya . . . .

Bid Closing Date (T day) October 06, 2025 Credit of Equity Shares to demat accounts of Allotees October 08, | . . . . o / or the Registrar to the Issue in case of any pre-issue or post-issue related

nvestor Grievance Email: investors@finshoregroup.com | Website: www.cameoindia.com grievances including non-receipt of letters of appointment, non-credit of

(T+2 Day) 2025 SEBI Registration No: INM000012185 Investor Grievance Email: investor@cameoindia.com . . . . ’ .
o allotted equity shares in the respective beneficiary account, non-receipt of
Finalization of basis of allotment with the Designated October 07, 2025 Commencement of Trading of Equity Shares on the October 09, CIN No: U74900WB2011PLC169377 SEBI Registration No: INRO0O0003753 refund orders or non-receipt of funds by electronic mode etc. For all issue
Stock Exchange/ Allotment of Securities (T +1 day) Stock Exchange (T+ 3 days) 2025 HNNo: BE/AS0IISSERECORIGES related queries and for redressal of complaints, investors may also write to
Timelines for Submission of Application (T is issue closing date) _ the Lead Manager.
Application Submission by Investors Bid Modification: From Issue opening date up to 5 pm on T day Availability of Prospectus & Abridged Prospectus: Investors should note that investment in Equity Shares involves a high degree of risk and investors are advised
Electronic Applications (Online ASBA through 3-in-1 accounts) — Upto 5 pm on T day | Validation of bid details with depositories: From Issue opening date up to 5 to refer to the Prospectus and the Risk Factors contained therein, before applyingin the Issue. Full copy of the Prospectus will be available at the website of SEBI at
Electronic Applications (Bank ASBA through Online channels like Internet Banking, | pm on T day UPI Mandate acceptance time: T day — 5 pm www.sebi.gov.in; the website of the Stock Exchange at www.bseindia.com, the website of Lead Manager at www.finshoregroup.com and website of Issuer Company
Mobile Banking and Syndicate UPI ASBA etc) — Upto 4 pm on T day. Issue Closure at www.shipwaves.com
Electronic Applicati(?ns (Synd'icat.e Non-Individual, Non Individual Applicants) — Upto | T day — 4 pm for OJB. a'nd NII catfegories ' Availability of APPLICATION FORM: Application forms can be obtained from the Registered Office of SHIPWAVES ONLINE LIMITED and the Lead Manager to the Issue
3 pmon T day. Physical Applications (Bank ASBA) - Upto 1 pmon Tday. T day -5 pm for Individual Applicants and other reserved categories - FINSHORE MANAGEMENT SERVICES LIMITED. Application Forms can be obtained from the website of Stock Exchange at www.bseindia.com and the Designated
Physical Applications (Syndicate Non-Individual, Non Individual applications of Branches of SCSBs, the list of which is available on the website of SEBI.
QIBs and NllIs) — Upto 12 pm on T day and Syndicate members shall transfer such
. SYNDICATE MEMBER: N.A.

applications to banks before 1 pm on T day.

LIABILITY OF THE MEMBERS OF THE COMPANY: Limited by shares.
AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE:

CONTENTS OF THE MEMORANDUM OF THE COMPANY AS REGARDS TO ITS OBJECTS: SUB-SYNDICATE MEMBER: N.A.

For information on the main objects of the Company, please see “Our History And Certain Other Corporate Matters” on page 142 of the Prospectus and Sub-Clause
A of Clause Ill of the Memorandum of Association of the Company. The Memorandum of Association of the Company is a material document for inspection in UNIFIED PAYMENTS INTERFACE (UPI): Investors are advised to carefully refer SEBI Master Circular bearing reference no. SEBI/HO/CFD/PoD-1/P/CIR/2024/0154
relation to the Issue. For further details, please see “Material Contracts and Documents for Inspection” on page 318 of the Prospectus. dated November 11, 2024 for details relating to use of Unified Payments Interface (UPI) as a payment mechanism with Application Supported by Block Amount

The authorised share capital, issued, subscribed and paid-up share capital of the Company as on the date of the Prospectus is as follows:

The Authorised Share Capital of the Company is X 2,900 lakhs divided into 20,00,00,000 Equity Share of Rs. 1/- each and 90,000 Preference Share of Rs.

BANKER TO THE ISSUE/SPONSOR BANK: AXIS BANK LIMITED

(ASBA) for applications in public issues.

For SHIPWAVES ONLINE LIMITED
On behalf of the Board of Directors

10/- each. The Issued, Subscribed and Paid-up share capital of the Company before the Issue is X 945.35 lakhs divided into 9,45,35,000 Equity Shares of Sd(’
% 1/- each. Proposed Post issue capital: X 1414.95 lakhs divided into 14,14,95,000 Equity Shares of X 1/- each. For details of the Capital Structure, see the section Kala.ndan. Mohammed. Haris
“Capital Structure” on the page 62 of the Prospectus. Place: Mangaluru Non-Executive Director & Chairman
Date: 25.09.2025 DIN: 03020471
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"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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